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K©qn.No.OA IfobO/1991 tete of decision :3 1.1.)8.19'■>Z

1-iari Cfiand Sinqh a Others ...Applicants

Versus

Uriion of Indira Res]:x>!f-ideyTr.s

R)r the Appiicsiints Sh :r:i A. K, Sen i . Ccjunsel

l^'or lite RestJondents .. St! n. F, H, Rai-i-ri'iatrda (11

Sr. QiDi'isel

(!30fciiTi:

The ItaPbie tir. P.K, Kartha, virrra ChainnanlJ)

The l-!on''b.l.e Mr. E.N. Dhoi.:indiya.i , Adnirmstiativs;:' Mviftilse;-

Whether, Recforters of .iocs.! pamrrs rf:ay to

all'cMBd to see tlie »3udqvnent?

2. 'Fo te referral to tlie Rsprrrttrrs or fietl'



c
r.'

.Judi:jrriei'it,((3:ra.l )

(of the Bench delivered by l-lon'bie Shri P-K. Kartha',

Vice ChairTnan(J))

We have hvjard tite learned Q^ijnsel of ixy'. t's
\

|( parties arid have qone thronqh the j-ecords of the case. Tiie : s

■  apniirants before ns have admittediy worked as casiio.i

lafjourers in the office of the respondents for varions mruri,-

rerutina-from 1984 to 1991 when 'the oresent anoiisMtion was

filed. On Z4.1)7,1991 an interim order wrss passf^d d; rectirt

ti'is resrondent.s to miiintain st.atns ar.io as raq.2rd:- the

aint.inoance of the applicants as casual labourers in ths

'  office of the respondents. On that, basis, tlie appiicints iiavo

bc:r5n retained in service,

'  The learned txrunsel for the ripo I. i.car it s

suhn;s.tt.«i that the prayer of the appiicrants is restricted to

their reqularisati.on in suitable posts in the Group '[)'

citiiXvory and for rviQuiar pay scale, itie learncii counsel for

tl>e respondents sub-rdttcd that thouqii the respondrwvt.s have m

rxirnpiaint:. about the work and conduct, of th© applicants, t-.he,e

are no vacvinci.es ::i.n whi.ch the app.i:icants could he appointed on

a reqular basis. lie,, however,, fairly stpt-ad "that the

Dervirtrrtent of Personnel and Train.inq have prerered a sc-ifma
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for rsoijiaru^at-ion of casual latoumrs as d:i .r«yytod in ih^;

judqvric-nt of thi.s Tribuns] :i.n Raj Karrai Vs, Urnx>i') of India.

1990(2) Sl.JlC.'VT) 169 and that tho casa of tha appiirants toi

maiflari.sation will m consi.dered in ti'ie ii.oht of fha scfioni.-

so Drof.j<;:)r€!d altar tha safTR5 is approved bv the aul hon t.ias

cx:>nf:»friad.

d- After haarinq both sides, we dispose of Ihi-

.  present, application with the cii oaction to the respondents t.t

consi.der the ciiise of the applic^mts for rsKiularisation in

appropri.ata posts in Grmip h)' a"!t.ec?ory and in acoiiTianr^e wir,-

the administrati.va instrucrtions issued by the tefK^rtriafrf: ot

Personnel and Trai.ni.np as also tlie sch^yTt? pretered by the sou-

'  derKirti-fKent on 'the subject ' of reaularisatit-in of castaj

». lateurers. Till the apDlioants ans so rexiularisi-ai, r

servicjis shall not be terrranatad. The applicants should <ilso

be cfiven the minimum, wacjes as has bes^n fixed by the [t"pari-f,-iont

of Personnle & Training for anqaqefrieint of casual lateuiors.

The interim ortler- already ptiissed is hereby RBde aPsolute.

There wi. 11 be no order as to ces'ts.
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(B.N. DI-DIJNDIYAL^, (Ph<. K,ART! LA)
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